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functioning of this Authority. the Govt. have 
among others, decided to abolish the post of 
VICe Chairman and downgrade the post of 
member (Finance). 

Development of Tau .. Silk 

4268. SHRI K PRADHANI: 
SHRI K.P. SINGH DEO: 
SHRI SUBASH CHANDRA 

NJ\YAK: 

WiHthe MinistercHEXTIlES be pleased 
to state: 

(a) whether the Government have made 
any specific schem3/C0fll>rehens;ve plan 
for the development of !:ericulture, mulberry 
and upliftment of 1asar silk worm in the tribal 

, sub-plan areas in the country particularly in 
Orissa and Madhya Pradesh; 

(b) If so, the details thereof; 

(c) the fund prollided during e8th of the 
last three years, till-date, State-wise; and 

Cd) the details of achievements made so 
far, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SttRI ASHOK 
GEHlOn: (a) 10 Cd). The Central Silk Board 
(CSB) has not.made ar.y special sericullure 
scheme or compre>tensive plan for tribal 
sub-plan areas in the country. Sericunure is 
a State subject and schemes meant for SCI 
ST are primarilyformJlated and implemented 
by the concerned Slate Sericunure Depart­
ments directly under various centrally as­
sisted programmes Ike ITOt-, IRDP etc .• 
However. the schemeslprogrammes being 
Implemented by CSB largely benefit the SCI 
ST population as sericulture Is being prac­
tised by a large nl'mber 01 SCsJSTs. The 
National Sericutture Projecl (NSP) being 
~nted' by CS8 for development of 

mulberry in 17 States also covers some tribal 
areas particularly in Orissa and Madhya 
Pradesh. besides, an tnter State Tasar Proj­
ect (ISTP) primarily benefitting the tribals, 
had been implemented 'eartier in' 8 States. 
including Orissa and Madhya Pradesh. The 
second follow-up phase of this .project Is 
under implementation in Orissa and Mahar­
ashtra currently. 

ESI Hospitals 

4269. SHRIG.DEVARAYANAlK: 
SHRI KODAKANI GOWDANA 

SHIVAPPA: 

Will the Minis1erof LABOUR be pleased 
to state: 

(a) the number of ESI Hospitals set up 
during the 7th Plan period, State-wise; and 

(b) the contribution irom the Union 
GovemmenVEmployees State Insurance 
Corporation for setting up those hospitals 
and also the contribution made by State 
Govemments, State-Wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY. OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The ESI 
Corporation does not prepare any five-year 
plan for construction of ESI Hospitals. The 
ESt Hospitals areconstruded on "need basis· 
. in accordance with the norms prescribed by 
the ESt Corporation. The entire cost of con­
struction is met exclusively by the ESI Cor­
poration. Neither the Central Govemment 
nor the State Governments make anycontri­
bution towards setting up of ESI Hospitals. 
During 1985-90, the Corporation earmarked 
As. 8102.34 lakh tor construction of ESI 
Hospitals, Dispensaries. A statement show· 
ingthe number ofESI Hospitals. State-wise. 
commissioned during this period is 
annexed. 
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ESIHospltals Commissioned During 1985-1990 

SLNo. Name of the State 
Union Territories 

Number of Hospita/~ 
CommiSsioned 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Karnataka 

6. Kerala 

7. Madhya ~radesh . 

8. Maharashtra 

9. Punjab 

10. TamiiNadu 

11. Uttar Pradesh 

12. Delhi 

Total 

Ru ... Framed by SEBJ for Share 
Brokers 

4270. SHRI RAM NAIK: Will the Minis­
ter Elf FINANCE be pleased to state: 

(a) whether the Security and Exchange 
Board ot-lndia (SEBI) has decided to imple­
ment new rutes for the brokers to conduct 
their business in the stock market Of the 
count')'; 

(b)whetherSE.9lhasalsosentadraftof 
model/standard rules on minimum capital 
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requirements of share brokers to different 
Stock Exchange authorities; 

(c) H so. the details thereof; and 

(d) the time by which these rules are 
likely to come into force? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH­
WAR THAKUR): (a) Yes Sir. Securities and 
Exchange Board oUndia (Stock Brokers and 
sub-brokers) Rules 1992 were .notlfied on 
20th August. 1992. Subsequently. Securities 




